thsi a final decision has been iaken

dule attached to the Sick Mills Taking-
over Act is to be amended to include
these two textile mills, namely Laxmi
Rattan Cotton Mills and Atherton

fortunately this is not done.

Sir, it is a tragedy that so many
Bills, expected and unexpected, have
been introduced and passed even after
waiving the rules, but the sufferings
of these 11,500 workers and their
family members could not be ended
by bringing in a piece of legislation.
which would have been passed even
within five minutes. I remember how
sympathetic was our Prime Minigter
when a delegation of these starving
workers met her. Now these workers
and their family members can only
be saved from further starvation if an
Ordinance ig brought immediately atter
this session ends because there is no
other way out, So, abou! the Kanpur
Jute Udyog, that should rot be left to
Shri Alexander himself who has
squandered the money; or swindled
the money, It should be taken over.
I appeal to this House, in the name
of the suffering humanity and in all
humility and earnestness, to supgori
this cause.

In the end, I once again appeal to
the hon. Ministers of Commerce, In-
dustry, Labour and Law and also our
Prime Minister not to delay it any
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more but bring in an Ordinance with
courage and conviction as in the past.
I hope, Sir, the sufferings of theae
thousands of workerg and their family
members will come to an end very
soon.

I now request the Hon. Minister to
make a statement thereon,

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
Sir, we have already said that we
propose to see that these two texiile
mills—Laxmi Rattan Cotton Mills
and Atherton West Mills—are opened
as quickly as possible. We have in-
itiateq the necessary administrative
and legal measures But we could
not complete that{, As soon as we com-~
plete it, we will issue the Ordinance
or we shall come before the House and
make p suitable law.

So far as Kanpur Jute Udyog Mill
is concerned, the owner came to sea
me yesterday ang he assured me that
by June 1878, that is within the next -
two or three weeks' time, the mll will
be opened, Becauseg its production was
related to the production of another
cement factory owned by the same
company, namely, the Swaimadhopur
Cement Company, he assured me that,
after that is opened this would be
openeg by 15th June. Sir, I share
the anxiety and concern of the hon.
Member and I shall try to see that all
these three mills are opened,

11.34 hre.

(iii) Alleged arrest of Shri Ram-
avatar Shastri M. P. and ill treatment
by Police

Y vwtware wresy ()
TeRe AEIE, IM § 9w @Y g
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TN wiey sawr & far YW
qAgCt ¥ WA RN HHX ¥ ITE
¥ €z Tk wwd 7 g ¥ o wargd
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“State Government have alsg de-
nied the allegstions of mis-behaviour
levelled by Shri Ramavatar Shastri,
M P, as totally false." |
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THE MINISTER OF HOME AF-
FAIRS (BHR] K. BRAHMANANDA
REDDY): Sir, acording to the infor-
mation furnished by the Goveroment
of Bihar a puyblic meeting was orga-
niseg at Jhajha, Monghyr, on 20-3-78
by the Eastern Railway Employees’
Union in contravention of the prohibi-
tory orders in force in that area, The
Officer-in-Chargs, Jhajha Polica Sta-
tion, had earlier advised Shri Ram
Balak Singh, the (eneral Secretary

upon him to that effect,

up the meeting despite advice from
the authorites on the spot. Both were
then arrested and taken to the Police
Station. A case under

DISIR/188 IPC was registered at P.S.
Jhajha Sri Shastri was released from
jail on 25-3-1076.

The State Government have orderd
an inquiry by the District Magistrate,
Monghyr, into the allegation of ill-
treatment meted out to Shri Ramavtur
Shastri by the police. The result of
inquiry is awaited. I am furither told
that Mr. Ramavtar Shastri has Leen
Eiven notice of that and the enguiry
may start round about the 4th of June,

SHRI RAMAVATAR SHASTRI:
But how the Bihar Government infor-
med you that the sllegation was base-
less before an enquiry was made?

o e AT =T fe fag aowc

7 frwgennt frgr § ax7 ) | waw

qUQ A AT TNT AT 24-4-76 B
-
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It was written that “the State
Government have also denied the
allegation of mishaviour
by Shri Ramavtar Shastri M. P,
as totally false.” How the Bihar
Government came to the conclusion
that the allegation was baseless before
the enquiry was completed. The
enquiry has not started,

8HRI K, BRAHMANANDA
REDDY: The information that we
gave to the hon. Member was on
24-4-1976. While speaking on a motion
or some discussion in the State Assem.
bly, the Chief Minister, on the 23rd
would be made by the District Magis.
trate and Shri Shasti would also be
informed.

MR. SPEAKER: So, let the enquiry
proceed. (Interruptions)

1144 bre.

(iv) Reporied cesth of three work-
ers in Bhanora Colliery (Asangel)



